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Butthe basicideass that religion shouldnat
be misused for political purposes. Thatis the
only purpose of trus bill

Idonotthinkthat atthis stage |shouldsay
anything more. lwouldrequest the House togive
meleave tomntroduce the Bill. (Interruptions)

SHRI RAM NAIK: What about my
technical objection? | have rarsed a techmcal
objection that the Billis incomplete. {Interrup-
fions)

MR.SPEAKER: lfyouwanta rulmgonthat,
then, my rulingis that. your technical objection
15 corrgct butit does nottuch the heartand soul
ofthe Bill The article can be referredto. but it
would have beenbetter, fithadbeengivenalong
with the Bill.

MR.SPEAKER The questionis:

“Thatleave be grantedto introduce a
Bill furthertoamendthe Constitution
of India ~
The motion was adopted.
SHRIS B. CHAUAN: lintroduce the Bill.
M1 SPEAKER. The questionis:
“Thatleave be grantedto introduce a
Billturthertoamend the Representa-
tion of the people Act, 1951."
The motion was adopted

SHRIS B. CHAVAN: lintroduce the Bill.

15.47tws.
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(i) Need to redress the grievances of

village Health Guides.
[English]
DR. KARTIKESWAR PATRA

(BALASORE): Iwouldlike to putforth the griev-
ances of morethe twolakh vilage Health Guides

{UHGs) working throughout the country. They
are looking after motivation work for family
planning as well as taking health core in the
villages. They are paid very little remuneration
forthe task they are doinggomore thanadecade.
Theymaybe appointedon aregularbasistohelp
n family planning motivation work and also to
recordbirths anddeaths and they may be grven
remuneration of Rs./ 300/- more per month.

| would request the Minister of Health an
Family Welfare to redress the gnevances of the
village Health Guides of our country.

(ii)Need to abolish sleeper class system
inrailways

{Transiation]

* SHRI V.S. VIJAYARAGHAVAN
(Palghat): The newly introduced system of
sleeperclass s causing a lot of difficuity to the
railway pasenger of kerala. People have re-
sorted to agitation on this issue. Either this
system of Sleeperclass should be totally abol-
ished or more coaches should be introducedfor
theseasoned ticket holders as well as short
distance passengers. Thetemporary arrange-
ment introduced in some of the E»press Trains
1s not going to solve the problem

15.48hrs.
(SHRISHARAD DIGHE mthe Charr)

Therefore, | request the Central Govern-
ment that keeping in view the special circum-
stances prevailing in Kerala, the suggestion
made by the Kerala Government in this regard
may be accepted.

(iii)y Needtoaccord sanction tothe pro-
posal of the Government of Uttar Pradesh
for providing adequate facilities to the
tourstsin Garhwal region.

[Translation]

SHRI MANVENDRA SHAH (Tehn
Garhwal) : Mr. Chairman, Sir, the tourists have
to face a lot of difficultres in their joumey in the
Garwalregion. There is need to provide facili-

*Translationm of the matter originally raised in Malayal.



